DELHI URBAN SHELTER IMPROVEMENT BOARD
GOVT. OF NCT OF DELHI
(PARLIAMENT CELL)
Room No.31, Punarvas Bhawan,
L.P. Estate, New Delhi-110002

No. DD/PC/DUSIB/D- )8-3—_ dated: ,87 /07}7’)

To,
The Dy. Secretary (Question Cell)
Delhi Legislative Assembly, Delhi-54

J
Subject:- Providing reply in r/oggtarred question no. 88 dated
30/07/2021.

Please find enclosed herewith 100 copies of reply of Un-
Starred question no. 88 raised by Sh.Prakash Jarwal, Hon’ble MLA,
duly approved by the Competent Authority. This reply is being sent
on the basis of telephonic massage received from Sh. Rajinder
Singh,Sr. Assistant of Urban Development Deptt. GNCTD.

Dep&. Director(PC)
Pm 23370455
Copy to:-

1. Director(DiP) along with 150 copies.
2. The Dy. Secretary (PC),Urban Development Deptt.,GNCTD, 9th Floor,

Wing, Delhi Sachivalaya, New Delhi-110002.

Deputy. Director(PC)
Phone No. 23370455
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